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In the Central Administrative Tribunal, Allahabad Bench, Allahabad

Case No : Original Application No. 543 Of 2026

Misbahul Haque S/o Aaminul Haque APPELLANT

Vs

Union Of India & Ors RESPONDENT

Date of Decision : 18-05-2026

Acts Referred:

Citation : (2026) 05 CAT CK 0582

Hon'ble Judges : Mohan Pyare, Member (A)

Bench : Single Bench

Advocate : S.D. Dwivedi, Anil Kumar

Final Decision : Disposed Of

Judgement

Mohan Pyare, Member (A)

1. Shri S.D. Dwivedi, learned counsel appearing for the applicant and Shri Anil
Kumar, learned counsel appearing for the respondents, are present and heard.

2. At the outset, learned counsel for the applicant submitted that the applicant
will be satisfied if the O.A. is disposed of at this stage itself directing the
competent authority amongst the respondents to decide the pending
representation dated 03.05.2025 (Annexure No-1) moved by the applicant by
passing a reasoned and speaking order thereon in a time bound manner.

3. Learned counsel for the respondents opposed the prayer made by learned
counsel for the applicant.

4. I have considered the rival submissions of learned counsel appearing for the
parties and perused the entire documents record.

5. In view of the limited prayer made by learned counsel appearing for the
applicant, no useful purpose will be served in keeping this O.A. pending,
therefore, without entering into the merits of this case, the O.A. is disposed of at
this stage itself with a direction to the competent authority amongst the
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respondents to decide the pending representation dated 03.05.2025 (Annexure
No-1) by passing a reasoned and speaking order thereon, as per the prevailing
rules with regard to the matter, within a period of two months from the date of
receipt of a certified copy of this order communicating the same to the applicant
forthwith.

6. All associated M.As. also stand disposed of. No order as to costs.
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